
DIRECTORATE GENERAL OF FOREIGN TRADE
DES_V!(FOOD & MISC)

Meeting No. 02/18 scheduled for 18.05.2017 was held on O7.OT.2OO17 for the
licensing year 2017-18 to consider cases under Duty Exemption/Remission Schemes (Chapter-
4) of Foreign Trade Policy 2015-20 pertaining to Food & Mics. products under the
Chairmanship of Sh. J V Patil, Addl. DGFT. Following members were present in the meeting.

S.No. I Name ot ttre Officer Designation I Department
Technical Authority in attendance
1. I Sn. eifranr ttatn Assistant Director J fUfA
Officers in attendance

Sh.Ka:lash Chand Meena DDG I DGFT2. I Sh. Ashok Chander Bhatt FTDO DGFT

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting
are valid for a period of 2 years reckoned from the date of ratification as per para 4.12(aXvi) ol
Hand book of procedure of FTP Z01S-ZO updated as on 01.04 .2015.
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RO:ND:A PR:VATE

ノ85ノ050ノ00011′AM18ノ 31′AM17′

committee noted that comments are awaited from Ministry of Food
stries and decided to remind them.

Party Name: COMPACT

L:c.No′Date:05104021

committee noted that hard copy of the apptication has not been received despite a
il sent to cLA, New Delhi on 12.05.2017 and decided to remind cLA.

1004′AM17′
:0310810971

'he committee noted that comments are awaited from Department of Pharmaceuticats
nd decided to remind them.



|.No′Date:0910064530
12.2016

RLA File
:09′ 24′040′00439′AM17′

e committee noted that comments are awaited from Ministry of Food P

ustries and decided to remind them.

Party Name: KAMALA
SUMER CARE PVT

committee noted that comments are awaited from Ministry of Food Processin
and decided to remind them.

Name:ARJUNA
IATURAL EXTRACTS
iMITED

NorDate:2′ 85‐
28

Case No.:6′2′85…

ALC3′2017

′85′050′00016′AM18′

.No′Date:1010059708
10′ 24′040′00102ノAM17′

he committee noted that comments are awaited from Ministry of Food Processi
ustries and decided to remind them.

Name:SR:AM
PRIVATE

RLA Fi:e
1ノAM17′7′AM18ノ

committee noted that comments are awaited from Department of Pharmaceu
decided to remind them.
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Case No.:8′ 2ノ85…

ALC3′ 2017 1酵犠‖ЪttS
No′Date:2′ 85‐

.C3′2017
18.05.2017

Status:

HQ Fi:e

Dl′85ノ050′00018′AM18′ 1棚‰′01029′AM17′
L:c.No′Date:0310811385
22.02.2017

Deferred
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mind them.

Party Name:APEE」 AY

1′ 85′050ノ00019′AM18ノ 0.03.2017

committee noted that comments are awaited from Tea Board and decided

arty Name:P:oNEER

01′85′050ノ00020′AM18ノ
ic.NoノDate:311

committee decided to seek comments from Office of the Textile Commissioner,

33
Case No.:1ノ 5ノ85…

ALC3ノ2016

Party Name:SEAHATH
CANN:NG COMPANY,

Meet NorDate:2′ 85‐
ALC3′2017
18.05.2017

Status:

HQ File

Dl′85′050ノ00014′AM17′
RLA Fi:e
17′24′040′00124rAM16′

Lic.No′ Date:1710006273
15.02.2016

Deferred

fhe committee noted that comments are received from Ministry of Food Processing
lndustries and comments from CFRI are awaited. The Committed decided to remind
CFRI.
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3ase No.:10ノ 2′85‐

LヽC3ノ2017

Meet No′ Date:2′ 85‐

LヽC3′2017
18.05.2017

RLA Fi:e
31′83′040′00176′AM17′



e committee noted that the firm is importing Rice Bran against export of Deoiled
Bran. The Committee is of the view that after extraction of it, the condition
addition as specified under the duty exemption scheme of the FTP 2015-20

be possible to fulfil by the firm. Therefore, the committee decided to reject the case.
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Case No.:15′ 9′85…
ALC3′ 2016

Name::ND:A
EXPORTS

Meet NorDate:2′ 85‐

ALC3′2017
18.05.2017

Status:

HQ File

Dl′85′050′00096′AM17′
RLA File
53′24′040′00015′AM17′

Lic.NorDate:5310019209
07.09.2016

Deferred

fhe committee noted the comments received from Ministry of Food Processing
lndustries and found there is norm for raw cashew to cashew. Hence, it was decided to
seek clarification from the firm with regard to values additional and wastaqe aspects.

3.12.2016

Committee noted that Department of Pharmaceuticals has declined to g
Therefore, Committee decided to refer the matter to Ministry of F
lndustries.

AN0

Committee noted the comments of DIPP furnished vide their communication
7190′ 2017‐TSW′ 53 dated 12.07.2017.  On the basis of DIPP's comments, the

to fix the ad-hoc input output norms as under:-

may take consequential action as per

Filter Cigarettes 80 MM
consisting of cut tobacco

Llよサよ



′85′050ノ 00165ノAM17′

Committee noted the comments of DIPP furnished vide their communication
′191′2017‐TSWr65 dated 01.05.2017.  On the basis of D:PP's conlments, the Conlm

ided to fix the ad-hoc input output norms as under:-

Mulig Shelv UT 58x34x90 Screw MFX M5x144.8 TF S5

Screw PF 6 S M 6x25 4.8
SPEC S 5
Key HEXAGO N‐ 4 MM ZN PL

Mu‖ g Sheiv UT 58x34x162 Screw MFX M5x144.8 TF S5
PF6 S M 6x254.8

HEXAGO N4 MM ZN
Mu‖ g She!v UT 120x34x 162 Screw MFX M5x144.8 TF S5

PF6 S M 6x254.8

HEXAGO N‐4 MM ZN PL

1′ 85′050ノ 00167ノ AM17′

Commiftee noted the comments of DIPP furnished vide their communication
7191ノ 2017‐TSWr64 dated 01.05.2017.  On the basis of DIPP's comments, the Commi

to fix the ad-hoc input output norms as under:-

She!f Supp.05ノ 6,8x16 ZN.PL
SL DUPLO, With Plastic
Sleeve

KOMPL shoe shif75x35 She!f Supp.05′6,8x16 ZN.
SL DUPLO, With Plastic
Sleeve

KOMPL shoe shifl Sheif Supp.05ノ6,8x16 ZN.PI
SL  DUPLO,  VVith  P:astic
Sieeve

KOMPL shoe shif50x58 Ba‖ Bear S:ide 35x550 MM
4x54.8 ZN.PL

EUROSCREW FX 06.2X305.8
ZN.PL OZD2

KOMPL shoe shif 75x 58 Ba‖ Bear S‖de 35x550 MM
Screw MLKX M 4x5 4.8 ZN.PL

shoe shif 100x58 Ba‖ Bear S:ide 35x550 MM
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3ase No.:5ノ 17′85-ALC3′2016

Party Name:AHURA
MAZDA MFG.CO.PVr.
LTD. 1鞣鮒

動“ itatus:

驚亀胤Ю094研AⅢ″ 1脊洲%需
α0340840534

dpproved

Export ltem 呻
」

lmport ltem
にｅ

Ｑｔｙ

ｕ ｍ ｂｎｎ

KOMPL shoe shif50x35 1,30,000 Netto Net

1,30,000 Netto Net

1,30,000 Netto Net

73,000 Netto Net
Netto Net
Netto Net

73,000 Netto Net
Netto Net

LUKOSCREW FX 06.2X305.8
ZN.PL OZD2

Netto Net

73.000 Netto Net



Screw MLKX

action as per policy/provision.

Committee 
"on",O"*

Ij:,:1,.z.0.^01391r-:l_o ,f:yng jryt ij has been informed that firm is doing the process
cleaning only. As per para 4.04 of Duty Exemption Scheme or rri-aui[.ii""t'i."'"ri"ii-rot
available for simply cleaning, grading, re-packing etc. Therefore, committee decided to rej
the case.

may take the consequential action as per policy/procedure.

Committee noted that the relevant reply is not received from Zonal Office, Chennai.
mittee decided to remind Zonal office, chennai to expedite the reply

C.M.No.2′18 Dated

F.No.01′ 85ノ50′040′AM12′ DES.Vi

xation of ad-hoc norms for export of rea Bag with rea packed in Tin Box etc.

I Committee noted the comments of Tea Board furnished vide their letter
ALA/2013/8518 dated 10.04.2011and decided to seek comments from MFpl.



NC M.No.2′18 Dated
18.05.2017

.No.1ノ 85′61′00001′ AM17′ DES.Vi E com Reference Number

′16′ 915′ 12000′0483″ 21

Committee noted the comments of MFPI and Spices Board furnished vide
munications. No. 4(1)′ 2017…DGFT dated 27.02.2017 and No. MKT.FNM′ 003′ 2017′ 521 da

12.05.2017 respectively. Since Spices Board has stated that import of Black Pepper Whote
comes under ineligible category and are not in favour of import of said item. Therefore,

decided to reject the case.

may take the consequential action as per Policy/Procedure.

NC M.No.2′18 Dated
18.05.2017

.No.01′ 85′171′ 177′AM17′ DES.Vi

of SION existing at SI. No. E 8 for export product "Cashew Kernel""

Committee noted the comments of MFPI and Directorate of Cashewnut and Cocoa
furnished vide their communications. No. 4(2)′ 2017‐1)GFtt dated 03.05.2017 and

.No.CS16ノ C03ノ 16‐17 dated ll.04.2017.After consideration the comments Conlmittee decided
for SION amendment to allow import of 5.04 Kg of Raw Cashew for export of 1 KG
Kernel and recommended to DGFT for issue of Public Notice.

18.05.2017

c.No′Date:0410162439
.10.2016

committee noted that comments are awaited from Ministry of Food Processing
decided to remind them.

No.46 Mノs.Jindai Drugs Pvt.Ltd.       |IM・ No.2ノ 18 dated
8.05.2017

.No.01′ 85′50ノ148′

Adv.Auth.No.&Date
0310809486 dated 01.12.2017

0310809487 dated.01.12.2016

0310809483 dated 01.12.2016



0310809488d

Igyi"y of ad-hoc inprt ortp
3utter" against import of ,,Cocoa Beans- - Dried & Feimented,,
committee noted that com
FT′201l dated 24.04.2017. The COnlmltted considered the case and decidc

MFPI will re-confirm their comments for import of 2.5g Kgs of cocoa Beans
ufacture of 1 Kg of Cocoa Butter before fixation of norms.

NC M.  No.2′18 dated
18.05.2017

of firm for inclusion of Ecom. Ref. No. and RLA file number.

Com■littee noted that the case Ofthe firm for fixation of ad…hoc input output nOrms in terms O'
4.06 of HBP was considered by NC in its Meeting No. 1′ 85 which was he:d on13.04.2017

However, in the minutes of the said meeting Ecom R-eference No. and RLA file No. werementioned inadvertently'. r,IT made a request in this regard. The committee consideredЮst of the nrm and dedded tO incorpolate Ecom Ref面 こ
~31,06ittj5百

元b万みJごり五ざ詰y:
No.05′ 24′040′00485rAM17 in t堕

皇里indieS Of MeeJng Np.1ノ 85 which was hdd On13.04.2017.

M. No.2′ 18 dated

′85′171′059′AM15′ DES.Vi

offirm for mention Of RA File No.as 05′ 24′040′ 00520′AM15 instead Of o5′ 24′40′526rAM15

Com■littee noted that the case Ofthe firm fOr fixation of ad‐hoc input output norms in terms 01
14.06 of HBP was considered by NC in its Meeting No. 1ノ 85 which was held On13.04.2017.
However,in the minutes Of the sald meeung RLA ttle l。 .wag孫じ品iol`」 Is・6:尼輛:U,こ百31ふ∵
instead of o5′24′040′ 00520′AM15 inadvertently.Firm made a requestin this regard.The cOmnlitte

the request of the firm and decided to incorporate -Cr_l File No.
20lAM15 in the minutes of Meeting No. 1/g5 which was held on13.04.2017.
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。No.01′ 85′50ノ084′AM13′ DES.Vi

of ad-hoc norms for export of Guar Gum Treated and Pulverised

'he Committed noted comments of MFPI furnished vide their O.M. No. 22lDGFTl2012 dan

0.04.2017 and decided to ask the firm source of import and also reasons for import as lndia
predominant source of import item and export item covered in the case.


